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ORDE r 

rthaJ1. 

We have.he5rd the 1d 0  ounsel Por both the parties. We 

Pind tha
t the similar matter has be a decided by the Principal Bench 

Or CRT in a bunch oP cases on 29.10.96, We do n t like to diPPer f'norn. 

the observations m9de by the Princip al 8ench in this case So WO are 

of the view that the applic.nt has no remedy be ore this Tribunal 

for the grievances raised in the app ic.tion in the light or the 

observations made Princip 5l Bench, 1 a spplicaton Is therePore dis 

posed Or with liberty to appro ach th 1  c ompeten • author itis in accor- 

dance with the rules to get proper rlieP 

2 	
With this Observation te applicatin• t djspsd or.. No 

order as to costs,: 

ME BER(J 

Alm 


